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l Section 19 of the Administrative Tribunals-
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Books Preés, has prayed for quéshiﬁg

the order datéd 4.1;1995 (Anne;ureéz) in |
which resp;ncent nb.3 haé informeé him
that he is lliOlC to pay enhanvcd licence

fee in recoe"t o‘ rype LV quarter in

his occupation from the date of his ’
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refusal to move into a 1ype—111'ouarter.

The appllvant has also prayed for quash-

ing nnneyure-l, the order dated 17 1 199i¢”"%
spe”xfy;ng the amount to be Leﬂovered frgn

his salary at the rate of three tlmP° thel

licence fee along thh arrears from

24 .8.1993 amounting to Rs.5,148/-. The

third prayer is for quashing‘Anﬁcxure-loz
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which is a circular dated 20.7.1992

of the Directorate of Estates authorising
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enhanced li“ence fee to be charged in CLIﬂAXJL_ Phook
case a Gover nment servant,in occupation boud “\m ggv\ AL
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to change"over to his entitled type of b
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accommodation.

Facts of this case are that

in order dated 27.10.1988 the office of

respondent no,.3 invited appli

| interested employees for allotment of

cations from o,
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it was allotted to him, Subsequently on ‘ Ty csungdd.
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29.7.1993 the office of respondent no,3 i) \ow %ﬁxguka
: uoy - |
offered a Type-lIl qua;u er to the
: A
applicant to which hc was CDLlLlCd ‘”#T
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It was mentioned in the offer letter dat¢6 < qwﬂ\
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case the |

29.7.1993 (Annexure-5) that in
to ‘accept
applicant refused/a
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cancelled i

guarter, the same would be s
and he would not be entitled to another |
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quarter for a period of one year. In i
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response, the applicant in his letter
dated 3.8.1993 (Annexure-6) px® prayed §

that as

to him on his own I€(hC°L, he may be

Lype=1V quaxtc" was not alluLtcdf

lotment of Type-I1II |
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allowed to continue in Iype=-1V

After that basing on Annexure-10, the

impugned Annexures-l1 and 2 % have' been

passed. ;
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In course of hearing, it was

submitted by the le axned MEx'xx'xmi
‘Lanﬁ¢FO',uqn°Cl auPt:rlng on behalf of |
the order

that against

of respondent, the gpplicant haﬂ cax*lc;

submitted a representation to the 1

higher authorities and the decision
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Contdls.e. no.3 in order dated 14.7.1996 of Deputy
Director (Admn.) of Directorate of Printing,
* |+ New Delhi, In this order it has been held by

the higher authoritiés that the decision l
of respondent no.3 to ask the applicant|to 1
ept Type=-111 guarter when Type-1V gquarter

under his . occupation was not required tg be

] allotted to some’ other officer eligible (to get |

Type=-1V qguarter, has not been in accordénce : ‘
with the provisions of the relevant Rules.

It has further been held that raising oﬁ demand J
i higher rent 5
- for chargingZX¥¥¥%@%s from the applicant (in
[
the event vf his non-acceptance of Type%III guarter
: s 1.9
. is also not accordance with the Rules énd that

i
t, provisions of Annexure-10 are not appliéable
f £
f to the case of the applicant where al;oément of
i

higher type of accommodation had been made to

him not on his own request, but because isuch
accommodation was surplus to the requirement of |

the Press. In view of the above, the learned |

‘.Standing Counsel stated that the prayers of the :

applicant have been fully met by the degartmental

authorities after consideration of his dppeal

‘ : and therefore, the application has become infructucus,
The learned lawyer for the applicant stgtes that

the decision of the higher authorities cbmmunicated in
. Office Memorandum dated 14.7.1996 has not yet been

~

communicated to the applicant,
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5 | 4. In consideration of the abéve,'it is i
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o ordered-that respondent no.3 should communicate a

| copy of the Office Memorandum dated 14.7.‘19'96' to

the applicant. The prayers of the appliqant‘h%"irir}g
; | been met by the départmental authorities gon appeal
5 o 4
by him, there is no subsisting cause of aé:tion.
The application havincj become infructt.iousé is, therefore,
disposed of. 'NO order as €o0 COSts.
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